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BEFORETHE HON’BLENATIONALGREENTRIBUNAL,
PRINCIPAL BENCH, NEW DELHI

ORIGINAL APPLICATION NO. 239 OF 2025

'Zq:JmEMATrEROF:

' ) "Anil Singh and others ...Applicant

Versus

-State of Uttar Pradesh ...Respondent

AFFIDAVIT ON BEHALF OF THE RESPONDENT NO.3,
=EN UTTAR PRADESH POLLUTION CONTROL BOARD

" {s_?.s,-- TR 4’} E Dr. Madhavi Kamalvanshi, aged about 56 years, W/o Dr. Arvind Kumar,
i gr ; )3

1. That in the above-noted capacity, I am well conversant with the facts
and records of the present case and am authorized to swear the present

affidavit on behalf of the Uttar Pradesh Pollution Control Board.

2. This Hon’bleTribunal has vide its order dated 11.11.2026 directed as
under:

Respondent No. 3-UPPCB is directed to file additional response
within one month with respect to compliance with EC/CTE/CTO
conditions and environmental norms.

3. That in compliance to the order passed by this Hon’ble Tribunal the

inspection of the site, M/s A. S. Traders, part of Gata No.-56, 57, 92/6,

/“';’1‘615&?2}? . 93/1, 94, 95/2 and part of 60/1/3, Village-Sadi madanpur, Tehsil-
__tfi {2\ & . Pailani, District-Banda was conducted on 14.01.2026. The site was
/ d ‘ "0?3 J" I&é\ found compliant with the conditions of the Environmental Clearance

/ and Consent to Operate.
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A true copy of the inspection report is annexed herewith and marked

as Annexure R3/1.

4. 1 state that everything stated above has been stated by me in my official
capacity on and derived from the official records and I state that nothing

material has been concealed therefrom.

\\&W/

DEPONENT
VERIFICATION:

I, the deponent above named, do hereby verify that the contents of above
reply are true and correct to my knowledge derived from official record. No

part of the same is false and nothing material has been concealed there
from.

Verified on this the 23 day of January, 2026 at Banda

/
DEPONENT

Ui [amalvarst

]
ugect
i 3| 1|26
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